
Crml. No.  172/2021. 

FIR No.  263/2021. 

PS  Narela. 

U/s  81/75 JJ Act. 

 

29.07.2021 

  Pursuant to the directions contained in Office Order no. 438/RG/DHC/2021 dated 

22.07.2021 of the Hon’ble  High Court of Delhi, all the matters are taken up for hearing through 

video conferencing. 

  

  This is an application seeking handing over of custody of minor child Azad @ 

Sultan. 

 

Present: Ld. APP for State. 

   

  Minor child is stated to be lodged in Children Home on the orders of CWC.   

Therefore, the jurisdiction to order restoration also lies with CWC.  

Application accordingly stands dismissed. 

  Copy of the order be uploaded on District Courts website. 

 

 

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

                29.07.2021 

  



Harish Arora VS Vinod Kumar. 

PS  Bh. Dairy.  

U/s 156 (3) CrPC. 

 

29.07.2021 

  Pursuant to the directions contained in Office Order no. 438/RG/DHC/2021 dated 

22.07.2021 of the Hon’ble  High Court of Delhi, all the matters are taken up for hearing through 

video conferencing. 

  

 

Present: None. 

   

   More time is sought for concluding inquiry. 

   Complete effective report be filed on 30.09.2021. 

   Copy of the order be sent to SHO concerned for compliance.  

 

 

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

                29.07.2021 

  



Crml. No.  168/2021. 

FIR No.  477/2019. 

PS  Narela. 

U/s  387/34 IPC. 

State VS Jitender @ Bantu. 

 

 

29.07.2021 

  Pursuant to the directions contained in Office Order no. 438/RG/DHC/2021 dated 

22.07.2021 of the Hon’ble  High Court of Delhi, all the matters are taken up for hearing through 

video conferencing. 

  

  This is a Bail Bond. 

 

Present: Ld. APP for State. 

   

   Bail bond has not been verified apparently due to heavy law and order arrangement 

duty.  

   Be verified and report be filed on 30.07.2021. 

 

 

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

                29.07.2021 

  



Crml. No.  160/2021. 

FIR No.  343/2020. 

PS  Bh. Dairy. 

U/s  379/411 IPC. 

State VS Mohd. Afzal. 

 

 

29.07.2021 

  Pursuant to the directions contained in Office Order no. 438/RG/DHC/2021 dated 

22.07.2021 of the Hon’ble  High Court of Delhi, all the matters are taken up for hearing through 

video conferencing. 

  

  This is a Bail Bond. 

 

Present: Ld. APP for State. 

   

Report of IO perused. 

  Bail bonds are accepted. 

  Release warrants be issued. 

 

 

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

                29.07.2021 

  



Crml. No.  166/2021. 

E FIR No.  015221/2021. 

PS  Narela. 

U/s  379/411 IPC. 

State VS DL 8SAV 3650. 

 

 

29.07.2021 

  Pursuant to the directions contained in Office Order no. 438/RG/DHC/2021 dated 

22.07.2021 of the Hon’ble  High Court of Delhi, all the matters are taken up for hearing through 

video conferencing. 

  

  This is an application seeking release of vehicle on superdari. 

 

Present: Ld. APP for State. 

   

   Reply perused.  

   FIR is stated to be registered in PS NIA and yet to be transferred to PS Narela.  

   IO to take necessary steps in the matter.  

   Fresh reply be called for 03.08.2021. 

 

 

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

                29.07.2021 

  



Crml. No.  169/2021. 

FIR No.  017157/2021. 

PS  Bh. Dairy. 

U/s  379 IPC. 

State VS DL 11SU 4660. 

 

29.07.2021 

  Pursuant to the directions contained in Office Order no. 438/RG/DHC/2021 dated 

22.07.2021 of the Hon’ble  High Court of Delhi, all the matters are taken up for hearing through 

video conferencing. 

  

   This is an application for release of vehicle bearing registration No. DL 11SU 4660 

on superdari moved on behalf of applicant Chanderhas.   
 

Present: Ld. APP for the State..   

   Report of IO perused. 

   The prosecution has no objection if the vehicle in question is released to the applicant/ 

rightful owner. 

   In these circumstances the aforesaid vehicle bearing registration No. DL 11SU 4660 

be  released to the applicant/rightful owner in compliance of judgment of Hon'ble Delhi High Court 

in Manjeet Singh Vs State (Crl. M.C. No. 4485/2013 and Crl. M.C. No.16055/2013) subject to the 

following conditions: 

    1. IO shall get the vehicle valued from a proper valuer and shall take a valuation report 

in this regard from the valuer as per rule; 

    2. Vehicle in question be released to its applicant/registered owner only subject to 

furnishing of security bond/indemnity bond as per valuation report to the satisfaction of the concerned 

IO/SHO.   

    3. IO shall prepare detailed panchnama also mentioning the colour, appearance, engine 

number, chassis number, registered owner and necessary details of the vehicle; 

    4. IO shall take the coloured photographs of the vehicle from different angles and also of 

the engine number and the chassis number of the vehicles;  

    5. The photographs should be attested and counter signed by the complainant, accused as 

well as by the person to whom the custody is handed over and the applicant;  

    6. IO is further directed to verify the ownership of the said vehicle before releasing of the 

same. 

   Copy of this order be given dasti to the applicant via any of the electronic modes. 

  Copy of this order be also sent to SHO concerned for compliance.   

  Copy of the order be also uploaded on District Courts website.   

 

 

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

                29.07.2021 

  



Crml. No.  171/2021. 

FIR No.  500/2021. 

PS  Bh. Dairy. 

U/s  33/58 Delhi Excise Act. 

State VS Sunil S/o Rampal. 

 

29.07.2021 

  Pursuant to the directions contained in Office Order no. 438/RG/DHC/2021 dated 

22.07.2021 of the Hon’ble  High Court of Delhi, all the matters are taken up for hearing through 

video conferencing. 

  

This is a Bail Bond. 

 

Present: Ld. APP for State. 

   

Report of IO perused. 

  Bail bonds are accepted. 

  Release warrants be issued. 

 

 

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

                29.07.2021 

  



FIR No.  373/2021. 

PS  Bh. Dairy. 

U/s  356/379/34 IPC. 

State VS Deepak @ Deepu S/o Ashok. 

 

29.07.2021 

  Pursuant to the directions contained in Office Order no. 438/RG/DHC/2021 dated 

22.07.2021 of the Hon’ble  High Court of Delhi, all the matters are taken up for hearing through 

video conferencing. 

  

   This is an application seeking release of accused moved by the IO. 

 

Present:  Ld. APP for the State. 

 

   An application for release of accused has been moved stating that TIP proceedings 

have failed as the complainant stated that she had not seen the accused at the time of theft.  Further, 

recovery in the present case has been effected from co-accused Noor Hasan only. 

  Considering the fact that there is no material on record to connect the accused person 

with the involvement in present case except his disclosure statement which has no evidentiary value 

in the eyes of law, the accused Deepak @ Deepu S/o Ashok is hereby released in the present case. 

   Application is accordingly disposed of. 

   Copy of this order be given dasti. 

   

 

 

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

                29.07.2021 

  



Crml. No. 170/2021. 

FIR No. 02/2021. 

PS Narela 

State VS Ramjan Khan. 

 

29.07.2021 

  Pursuant to the directions contained in Office Order no. 438/RG/DHC/2021 dated 

22.07.2021 of the Hon’ble  High Court of Delhi, all the matters are taken up for hearing through 

video conferencing. 

  

  This is an application seeking bail u/s 437 CrPC moved on behalf of the accused. 

 

Present: Ld. APP for State. 

Ld counsel for accused. 

Ld counsel for the complaint. 

  IO SI Manoj. 

 

   Part arguments heard.  

   At request, relist for 30.07.2021. 

 

 

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

                29.07.2021 
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